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*04, SHRI C  K. JAFFAR 
SHAHIEl:

SHRI RAN4 5 AHADUR 
§INGJi:

the Minister of EXT^INAL 
AFFAIRS be* ^teased to statf*:

(a) whether Canadian delegation on 
the International Control Commission 
held India and Poland responsible for 
the *long-s anding paralysis* of the 
three-nation body supposed to super
vise the 1054 Geneva agreement cm 
Indo-China; and

(b ) if so, the reaction of Govern* 
ment thereto?

THE DEPUTY MINISTER IN THE 
MINISTRY OF EXTERNAL AF
FAIRS (SHRI SURENDRA PAL 
SINGH): (aJ Yes, Sir.

(b) The Government of India are 
unable to accept tfee Canadian, allega
tion. The so-called ‘paralysis* of the 
ICSC was inherent in the situation as 
it had developed"' in Vietnam and 
neither India nor Poland could be 
held responsible for it.

Soviet Naval pre$«ftCe in Indian Ocean

♦72 SHRI BANAIMALI PATNAHC: 
Will the Minister of DEFENCE be 
pleased to state:

(a) whether tfce Soviet naval pre
sence in the Indian Ocean has h^?n 
growing;

(b) if so, the reaction of Govern
ment thereto; and

(c) the steps proposed to be taken 
to keep the Indian Ocean free of 
loreign powers?

■$05 um sum o r  wewrafi®
<SHRI JAOJXV^n U fQ :  (su
naval ahiw gt i e v ^  bi# foyeffl, ta- 
eluding tlSSH, have basen u*tog the 
Indian Ocean. Government are not

aware that the nwfoe* of Soviet 
val ships in the Il#i**i Ocean is 39 
t|ie increase.

Cb) Does not arise.
(c) Government of India have al

ready expressed themselves favpuf 
of keeping the Indian Ocean free of 
big power rivalries. Thf Lusaka Dec- 
Is^tion has been brought to the ftp* 
tice of the powers concerned We 
were also one of the co-sponsors of 
the UN. General Assembly Resolu
tion of 1st December IC71, calling 
upon all powers to maintain the 
Indian Ocean as a zone of peace.

Implementation of Recommendation* 
of l£age Boar# tor C?al Mine Works

*74 SHRI D. K PANDA:
SHRI RAM PRAKASH.

Will the Minister of LABOUR AND 
REHABILITATION be pleased to 
state:

(a) whether Government have 
taken any decision for securing im
plementation ol the recommendations 
o$ the Board tor Coal Ijtme wor
kers; if so, the details of tfce recom
mendations and $he decisions taken 
t&ereor*: *m4

(b> the steps taken to secure im
plementation of the said recommen
dations?

THE MINISTER OF LABOUR AND 
REHABILITATION (SHRI R. K 
KHADILKAR): (a) Decisions on the 
Report of the Wage Board were an
nounced in Government’s Resolution 
dated the 21st July, 1967 according to 
which the recommendations mention
ed in para 4 of the Resolution were 
accepted for being brought into opera
tion with effect from 18-8-07.

fb) The rfcotnjtyendAtiOtts «or« *e- 
poiled to baW, been implemented 
W  in of 82,2% 9? w p S *
and partially in respect of
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14% of workers. Effect* continue to qftnr (*Wt n iff) W W*W
toe made to persuade the concerned 
persuade the concerned employers to 
implement ' the Recommendations 
wherever this lias not been done.

Minimum Dally Wage for Coaetrfcc- 
tton Workers.

*75. SHRI DESARATHA DEB: Will 
the Minister of LABOUR AND RE
HABILITATION be pleased to state:

(a) whether Government have re
ceived any memorandum from the 
Federation of All India Hindustan 
Construction Workers’ Union demand
ing fixation of minimum daily wage 
for construction workers;

(b) if so, the main points thereof; 
and

(c\ whether Government have fixed 
the minimum daily wage as demand
ed by the construction workers 
unions, and if so, the broad outlines 
thereof?

THE MINISTER OF LABOUR AND 
REHABILITATION (SHRI It K. 
KHADILKAR): (a) and (b). Yes,
The Federation has submitted a 
memorandum giving its suggestions 
for revision ot the present wage rates 
oi construction workers, draft propo
sals in respect of which were notified 
on the 20th May, 1672.

*76 i i  W’W rt* : W  fflW
t n  n il  

fp .

( t )  t o  ( o t t  K^n) t  
wnMT « r  

srwrr % W 4  fa*rr 4 ; wft

(w ) uft ft, at w m  t t  
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Iron Ore extracted from BeUary and 
Hoepet for Expert

*77. SHRI SHYAMNAWDAN MIS- 
HRA: Will the Minister of STEEL 
AND MINES be pleased to state:

(a) the Sflffcount ol iron ore extracted 
for export purposes in Beilary and 
HoSpet region during the year 1̂ 70- 
71 and 19*71-72; and

(b) the Quantity of ore exported 
through Madras and Karwar Belikere 
ports during these years?

(c) SuggesUwtf̂ obieafcons with re
gard to the notified dtfrft proposals 
have been uofsol̂ ed and watt be fina
lised in consultation with the Advi
ser  ̂ Board, according to the proce
dure laid dewn th tfce Iffltatoiittife 
Wege« Acrt MHfi,

the minister car steel aot> 
KOIBS (SHRI s. MOHAN KtTMASA- 
JtANGLAM): (a) and (b). THe
quantities of tern Ore procured TjT 
M.M.T.C. (or export fromB«nary/*W»- 
pct a*e* dam s the y«w 1870-71 and




